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JUTE MANUTACTURES CESS BILL
— Contd.

AND
JUTE MANUFACTURES DEVELOP-

MENT COUNCIL BILL— Contd.

MR. DEPUTY-SPEAKER : We
now take up further consideration of the 
following motion moved by Shri Sangraa 
on the 5th August, 1983, namely :

“ That the Bill to provide for the 
levy and collection, by way of cess, 
of a duty of excise on jute manu-
facturers for the development of 
production of jute manufacturers 
and for matters connected there-
with, be taken into consideraticn.”

We also now take up further con-
sideration of the following motion moved 
by Shri P.A. Sangma on the 5th August, 
1983, namely :

‘That the Bill to provide for the 
establishment of a Council for the 
development of production of jute 
manufactures by increasing the effi-
ciency and productivity in the jute 
industry, the financing of activities 
for such development and for 
matters connected therewith, be 
taken into consideration,”

Now Shri Amar Roy Pradhan, and 
then Shri Rajagopal Naidu. We are very
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much behind schedule. We have to take 
up two more Bills to-day, having one 
hour each. The time factor is there. I 
am prepared to sit 'ate in the evening; 
and everybody will be accommodated. 
And we will be able to complete both 
the Bills.

SHRI AMAR ROY PRADHAN 
(Cooch Behar) ; Though the Minister 
is a good friend of mine, I cannot sup-
port these Bills. But I can say very 
loudly and very strongly that these two 
Bills will not serve any purpose for sav-
ing the poor jute growers, the jute work-
ers and even the jute mills. They will 
serve the purpose of the jute mill-owners 
I could have been very happy if the hon. 
Minister would have come with the Bill 
to nationalise the jute mills; Then I 
would have lent my best support to him. 
I can say that is the only way to solve 
their problems—the jute growers and 
the jute mill workers.

The jute— the golden fibre is play-
ing a very important role in the economy 
of the country, particularly in the rural 
economy of jute growing Slates. If you 
look into it, you will find that jute 
accounts for nearly 10 per cent of the 
total foreign exchange earnings. I do 
share the same views with the Hon. 
Minister. Over 2.5 lakh of industrial 
workers are directly employed in the 
jute industry and more than 40 lakh 
farmer families of difTerent States are 
engaged in raw jute production.

14.56 hrs.

LSHRI SOMNATH CHATTERJEE 
in the Chair]

It is for the House to know that 
about 20 lakh people earn their liveli-
hood from secondary sectors of the jute 
industry; and in the jute growing States, 
the ration is 1 to 5. The people are 
engaged either in the jute growing area 
or in the jute mills. The jute industry 
even for decades directly contributed to 
national exchequer Rs. 200 crofes in the 
form of export duty and Rs, 250 crores 
by way of excise duty. So, it is not a 

uestion of the jute growing States alone; 
^ it isa question of the national economy,

how much more and more it will come 
up. I cannot support these two Bills, 
because I think that the Bills as manu-
factured by the Hon. Minister and his 
government are just to give an eye*wash 
to the poor jute growers and jute wof- 
kers. Now, 1 would like to stress the 
main point. The issue that is facing hard 
the country is to nationalise the jute 
mills. I think that the Bills as manu-
factured will help to suck the flesh and 
blood of the poor jute cultivators and 
workers by the jute barrons and jute 
tycoons. Only those eight families who 
are controlling the m ijor jute mills — 
Goenka, Birlas and all that—they will 
be benefited by these two Bills.

The Bill, as has beed manufactured, 
I thinks is going to Produce another 
white elephant just like the Jute Corpo-
ration of India. It is no better than that 
o f the Jute Corporation of Ind'a.

In the Jute Manufacturers Develop-
ment Council Bill, 198?, on page 5, 
against the functions of the Council, you 
have mentioned only a few lines regard-
ing increasing the yield of raw jute. It 
says as fol'T.vs :

Evolving a 1 I U .‘^r.i'ed
appro’.cli t ) jute cultivatio i in tho 
m it'cr of fonn'i'atioi and schemes, 
cxtcniio i work, iniplonient Ui )ii 
a id evalu.'ition of schcniei aimed at 
increasiiig the yield of juto and 
improving the quality thereof.”

I do not know how can it be possi-
ble ? YOU have written only a few lines 
in the whole Bill.
15. hrs,

But I cannot find it justifying be-
cause if you do not give more Price and 
more incentives to the jute growers, it 
may not be of much use. The jute grower 
cannot live long, at this rate of jute 
price. They have produced before us 
these two Bills and the Proposed Council 
is going to be redundant because the 
earlier Bill that had been placed before 
the house was enough.

Sir, what is the condition of the 
jute growers in our country ? The jute
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growers are living in distress and in a 
very pitiable condition under the condi-
tions of economic misery. It is evident 
from the fact that Price of raw jute 
which was fetching a minimum price of 
Rs,447,54 per quintal according to 1977 
and 1978 price level. It was the demand 
of the West Bengal Government that the 
minimum price of raw jute should be 
increased by Rs. 300 per quintal. Even 
after six years, what a^e you doing now ? 
You are only shutting the doors on the 
fact of the agriculturists and the poor 
jute growers by paying them the lowest 
price. Even the Public Undertaking 
Committee had recommended a rise of 
Rs. 447 per quintal in the price level of 
1977-78 and in 1983-84 you are Paying 
*hem only Rs. 192 morely I do not know 
how this will serve the purpose of grow-
ing more jute at this rate. It is a very 
dangerous joke that you are playing on 

the poor people. I do not want to 
say much about this. I would only like 
to quote something to show how you are 
.going to serve the Purposes of the jute 
mill owners. I refer to the rcPort of the 

-Committee on Public Undertakings 
.(1977-78) (Sixth Lok Sabha) Eighth 
Report. As in the formation of the 
Council, we find that no purpose is likely 
ro be served by this Bill. I am reading 
from page 45, para 104.

•( “The figures relating to inter-
national priccs which form the basis 
of the viability of the jute industry 
as put forward by the Agricultural 
Prices Commission, are supplied to 
the Commission by the Jute Com-
missioner. Tho Jute Commissioner 
has himself admitted during evidence 
that in the jute industry, ther© is 
considerable amount of mal-
practice.”

You are indulging in malpractices 1 
You are going on with them ? What is 
this ? I quote again—

“This leaves no doubt that the 
figures collected by the jute Com-
missioner and furnished to the 
Agricultiu’al Prices Commission are 
not the true figures and might not, 

t ., ' therefore, be relied upon in the

matter of determination of viability 
of the industry.”

So, on the basis of this Report, 
what can I say ? You arc dependant on 
the industrialists and their datas and 
figures, what to spoak of the jute mill 
workers or the jute growers. Are you 
really sincere in your attempts to help 
them ? I think the answer is ‘No’. It is 
a big ‘No’, as is evidence from what I 
am quoting from the Report of the Com-
mittee on Public Undertakings (1977- 
78) (Sixth Lok Subha) Third Report 
where it has been clearly stated, vide 
page 37 :

' ‘The Cctmmittce regret that the 
jute growers who are most impove-
rished cultivators with hardly any 
other substatial sourco of income 
are continuously being ruthlessly 
exploited by the crafty jute indus-
trialists, traders and their dadandars 
(people who pay advances against 
crops) and they are left to fend for 
themselves. It is a m.itter of com-
mon knowledge that the jute 
growers get almost no credit from 
Government agencies for inputs and 
subsistence and that they have to 
depend for this purpose upon private 
money-lenders who charge abaor- 
mally high rate of interest (upto 
200 per cent). As a consequence 
of this, the poor jute grower has 
always to remain under the grip of 
private money-lenders who make 
advances on the understanding that 
the entire produce of his jute will 
given to them for a fraction of its 
real value. The poor grower has 
thus no option but to sell this jute 
to his creditors at prices dictated by 
them. This is known to one and 
all and the Reserve Bank of India 
and other concerned authorities 
have, in order to evade the issue, 
till date adopted a shut-eyed policy 
which is dcprecated. The Commit-
tee suspect that it is because of the 
fact that easy and liberal credit 
could have given the grower holding 
power which would have made it 
ditBcult for the industry and trade 
to get Jute at buyer’s prise that
practically no credit is made availa-
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able for the jute grower, not to 
speak of giving it at a concessional 
rate of interest.”

The fantastic prosperity of a 
handful of persons (about 8 families) 
behind the jute industry is solely 
because they are able to fleece the 
grower at their will and with 
impunity.”

The Government and the Reserve 
Bank of India, it is regretted hav:; been 
more or less silent spectators and abot- 
tors, I do not know what would be a 
more harsh language than ‘ab :ttor.’ It 
is the 1977-78 Report. You may say 
that it is a Janta Government report but 
today what arc you doing ? You are also 
an abetter to the jute m'll owners and 
others. You are doing nothing for the 
jute growers and the jute mill workers. 
So, I would like t'j oppose the two 
Bills.

SHRl P. RAJAGOPAL NATDU 
(Chittoor) : Sir, I welcome thes.: Bilis 
because the Government is sincerely 
thinking of setting right the jute industry 
but I want to s ly that in formulating 
the Bil's, the Law Department is deviat-
ing. There are certain essential features 
of a Bill. When any Bill is formulated, 
when there is a Board or a Council, its 
term of office, quorum must be mention-
ed in the Bill itself but they are absent 
here. I do not know why. Why these 
things should be given to the subordi-
nate legislation ? That means these things 
arc placcd in the hands of the bureau-
crats and the Government can say that 
rules can be placed before the House 
and the Members are having the facility 
of amending them. It is very difficult 
for the Members because they have to 
give an amendment and it will become a 
Private Member’s amendment. Then it is 
very difficult. It must come through 
tallot and must be discussed in the House 
and it is very difficult to get the rules 
amended. Therefore, my request to the 
Government is when they formulate such 
Bills, the Law Department must be 
advised to see that the essential features 
of the Bill are there.

With regard to the position of the 
jute industry I would say that it is very 
concentrated in West Bengal, Andhra 
Pradesh, Madhya Pradesh and Bihar. 
Most of the jute comes from West 
Bengal and the jute mills are also there. 
Therefore, we h ive to protect them. The 
industries which earn foreign exchange 
are mainly tobacco, jute, coff’ee, tea and 
one or two more commodities. There-
fore, we must be very careful in seeing 
that the foreign exchange is not mini-
mised and the exports are large. On this 
industry, 3.5 lakhs workers and many 
lakhs of growers depend. Therefore, if 
we cr.n protect this industry, we will be 
protecting not only the growers but also 
the workers. Therefore, the Government 
must find our a way to increase the are 
exports. Now we find that our exports 
arc decreasing. I will give one or two 
examples. In 1950-51 the export was to 
the extent of 75 5 per cent of the total 
production in our country. In 1979-80 
it had reduced to 38.2 per cent of the 
production. Bangladesh is the competing 
country and it is increasing its exports. 
In 1971, the Bangladesh experts were 
20 p^r cent of th i total production 
whereas Indian market has fallen
from 53% to 29' The Government
should find out what are the reasons for 
all these things. Some of our friends say 
that nationalisation is the solution. 
1 also agree. From West Bengal 
all parties wanted nationalisation of jute 
industry.

SHRI NARAYAN CHOUBEY 
(Midnapore) : Including the Congress (I).

SHRI P. RAJAGOPAL NAIDU : 
All parties, I said. But I ask one ques-
tion, why not West Bengal Government 
nationalise ? It is not the responsibility 
of the West Bengal Government ? Is it 
not their authority to nationalise ?

MR. CHAIRMAN : Under the
Constitutional set-up, can a State 
Government nationalise a jute industry 7

SHRI P. RAJAGOPAL NAIDU : 
Yes, why not ? Any industry they can 
nationalise. 

MR. CHAIRMAN : It is the Cen-
tral Government who caa oationaiise.
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SHRI INDRAJIT GUPTA (Basir- 
hat) : They can take over.

SHRI P. RAJAGOPAL NAtDU : 
What is take-over ? That comes to the 
same thing.

SHRI SATYASADHAN CHAKRA- 
BORTY (Calcutta South) : I only wish 
that my Constituency is saved from a 
Constitutioffal pandit.

SHRI P. RAJAGOPAL NAIDU : 
But I am not a pandit.

SHRI SATYASADHAN CHA- 
KRABORTY : But you should study it.
You are a responsible person... 
{Interruptions.)

MR. CHAIRMAN : 
please.

You go on

SHRI P. RAJAGOPAL NAIDU : 
There arc cci tain difiicultics and I say 
them and finish. Export duty must be 
reduced if wc want to increase the 
exports. Extension of foreign exchange 
securities up to one year is necessary 
but now it is not so. Consignment, 
transfer of jute goods and realisation of 
dues is given only for 180 days. If it 
is increased to 270 days, I think it will 
be easier for them to export jute.

MR. CHAIRMAN : Now, the
Minister.

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
P.A. SANGMA) : Mr. Chairman, Sir, I 
am thankful to the Hon. Members for 
having taken an active part in this debate 
& also for having expressed their concern 
a b o u t  the present position as well as the 
future of the jute industry in our country. 
It is really a matter of great concern for 
all of us that the jute industry today in 
our country is really in bad shape. While 
participating in this debate, most of 
the Members have accused that these 
two Bills arc not going to solve all the 
problems of the jute industry. I must 
make it very clear that I have never 
c la im e d  that these two Bills are going 
to solve all the problems of the jute 
industry. 1 must make it very clear

that I have never claimcd that these 
two Bills are going to solve all the 
problems of the jute industry. What I 
have said is :

‘T he twin Bills, when enacted, will 
go a long way in solving some of 
the pressing and persistent problems 
of the jute industry.”

Therefore, it is not my case that 
these two Bills are going to solve all the 
problems of the jute industry but I do 
hope that it will certainly help to solve 
some of the pressing problems of the 
jute industry. I am not going to speak 
much on the general conditions of the 
jute industry. I have already made it 
very clear at the time of my preliminary 
remarks when the debate had started. 
It is because the Government of India 
has realised that the jute industry today 
in the country is very much in bad 
shape that it has appointed a Task Force 
to go into the problems of this industry.

The Hon. Member, Prof, Rup 
Chand Pal, referred to the other 
recommendations and said that there 
were many more recommendations other 
than this particular recommendation, 
and that we have not said anything 
about them in this Bill. Though he has 
referred to 40 recommendations, the 
total recommendations of the Task 
Force are 58, Except for a few, by and 
large, the Government are in agreement 
with the recommendations of the Task 
Force and of the Empowered Com-
mittee, which has been subsequently 
appointed.

There are three major points on 
which we are not in agreement with 
the recommendations of the Task Force. 
Firstly, they have suggested that the 
cess should be imposed only on goods 
which are for export purposes and that 
it should not be imposed on the 
domestic sale of the product. We have 
not agreed with that proposal. We have 
come forward to say that it should be 
both on export as well as on domestic 
sale.

Secondly, they have suggested that 
the Government should contribute in 
cash to the development of export.
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Our contention is that we are already 
giving cash compensatory support for 
export. So the question of further 
financial help by the Government does 
not arise.

A third major recommendation 
was that we should go in for the Jute 
Board. But we have come forward with 
a proposal for a Jute Development 
Council instead. In our view, this 
Council would be good enough and 
there is no need for a Jute Board.

Many Hon. Members have referred 
to the need for diversification of the 
market. Prof. Rup Chand Pal said that 
for export we have concentrated on the 
US market. It is not a fact that we are 
entirely depending on the US market. 
Certainly, that has been our major 
market. But, besides the United States, 
our jute goods are going to many other 
countries like USSR, Other East 
European countries, UK, rest of Western 
Europe, Canada,* Argentina, East Asian 
countries including Japan and Australia, 
Africa, West Asia and many other coun-
tries. In fact, USSR is taking a major por-
tion of our jute goods. The US has been 
a good market, which we have been losing 
for some time now. We are trying to 
revive our market in the United States 
and we arc hopeful that we would be 
able to regain our market in that sector 
also.

The major problem in the industry 
has been the fall in exports. During the 
last one decade the production of jute 
goods has gone up from 1,061,000 
t o n n e s  to 1,360,000 tonnes. The inter-
nal consumption of jute goods has also 
gone up in the last ten years. The 'onhy 
problem is th.it our export has come 
down very sharply. As far as the domes-
tic consumption is concerned, the 
G overnm ent is taking every possible 
step to see that there is increase in the 
domestic offtake. Therefore, we have 
been taking a number of steps. For 
example, we have made a policy that 
our cement industry should use jute bags 
100%. We have tried to impress upon 
our Ministry of Chemicals and Fertili-
zers that 100%' jute bags should be 
used. Somehow they have some problem

and it has not come through. I can 
assure you that the Fertilizers Depart-
ment will use it more and more. We 
had an inter-ministerial meeting also in 
this regard.

Another problem that wc have 
been facing on this front is synthetic 
substitute. This is a big problem not 
only in the international market, but 
also in the domestic market. Therefore, 
I think it is time when we should 
examine whether the manufacturing 
capacity of the synthetic industry could 
be regulated. I think we have to make 
this exercise so as to restrict the growth 
of synthetic industry to give way to 
more and more internal market to juto 
goods in our country.

Prof. Pal also spoke about the need 
to give more importance to Research 
and Development. I am fully in agree-
ment with the Hon. Member that we 
must pay attention to research and deve-
lopment. In fact We have two research 
Institutions. There is Indian Jute Indus-
trial Research Association, Calcutta 
and Jute Technological Research Institute 
Calcutta. These two Research Institutes 
have done a fairly g lod job. Prof. Pal 
had given some suggestions. He has 
cited some of the examples. We have 
already made achievements in this field.
I am not going into its d-jtails. Detailed 
answer about research and development 
has already been given in Unstarred 
Question raised in this month in the 
House. I am not going to elabjrate that.

With the passing of this Bill and 
coming into existence of the Develop-
ment Council I hope our efforts on the 
research and development front will also 
be intensified and wc can do much 
better.

t
Prof. Ranga has mentioned that 

the Bill does not make any provision for 
the representatives of the growers. But 
it is not a fact. In fact the Bill provides 
for three representatives from the 
growers side and these members are to 
be appointed by the Government and 
three representatives are to Represent 
employers. It makes six, as against 
six of the manufacturers and importers.
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[Shri P.A. Saagmal

It is a good balaacc. Mr. Pradhan should 
not have any complaint and I do not 
think that you should insist on this.

PROF. N.G. RANG A (Guntur) :
What about the agricultural worlccrs ?

SHRI P.A. SANGMA : Jute gro-
wers are also owners and they are self- 
employed people. There arc agricul-
turists, wage earners also.

PROF. N.G. RANGA : ‘KHET 
MAZDOOR’. You have to distinguish 
between them.

SHRI P.A. SANGMA : Wc have 
representation of three members.

PROF. N.G. RANGA : I am 
talking of agricultural workers. That is 
the blunder that we commit.

They may have this in mind and 
when they give representation to the 
growers, they may d j s.) for agricultural 
workers also.

SHRI P.A. SANGMA : In the
Bill, there is enough scope for associa-
ting members and co-opted members 
and this suggestion will certainly be 
kept in mind when we go in for co-
opting more members under the 
provisions of this Act.

Then, many other Hon. Members 
have also spoken about the need to have 
an understanding with Bmgladesh which 
has bec,)me our competitor. Wc arc 
very much alive to this problem and in 
fact we have been trying to have an 
understanding with B.^.ngladcsh on a 
joint export market strategy. A couple 
of meetings at the level of Secretary had 
already been held, one in Dhaka, 
Bangladesh, and the other at Bangkok. 
We are on the job. Wc arc trying to 
convince Bangladesh that we should not 
try to cut each other’s throat but to 
have a common strategy for our market. 
Under the UNCTAD, there is also an 
international jute organisation. Even 
at th is level, \\e are trying to solve the 
various probUms pertaining to our 
eKport.

The most important point that the 
Hon. Members have raised is about 
nationalisation. I think, Mr. Gupta and 
others have raised it. I must say that 
nationalisation alone may not be the 
solution to this problem.

SHRI NARAYAN CHOUBEY : 
Do other things also.

SHRI P.A. SANGMA : Mr. Gupta 
said that there has been nationalisation 
like NJMC, which is doing very bad. 
Wc have all accusations from hon’ble 
members against NJMC and the Jute 
Corporatioi of India. Mr. Amar Roy- 
pradhan was referring the JCI as a 
whites elephant. So, i n your opinion the 
nationalised mills "ire in this condition. 
And at the same time, you come with 
an argument that the nationalisation is 
the only solution. Wei', frankly spea-
king, I find there is a lot of contradic-
tion in this proposition.

SHRI AMAR ROY PRADHAN :
I have not referred about the Jute 
Corporation of India’s nationalisation.
I said, JCI is not doing any job and that 
is why it is a white elephant.

SHRI P.A. SANGMA : At least,
I see there is som3 contradiction. The 
Hon. Members arc very much aware of 
the policy of the Government of India 
v̂ 'ith regard to nationalisation or take-
over. Ill fact, nationalisation is the last 
resort which the Government takes in 
order to re-vitalise the sick industry. 
Therefore, we are of the opinion that 
nationalisation of the whole industry is 
not going to solve all the problems and 
that I want to make it clear here that 
there is no proposal, at present, under 
the consideration of the Government to 
nationalise the entire jute industry.

Many Hon. Members have expres-
sed their concern about the closed mills. 
Shri Gupta was very much vehement on 
this. I am one with him. He said, ‘'lo t 
of workers are affected” . Our figure is
60,000 and he says, 80,000. Whatever 
may be the figure, they are really in 
difTculty because of the closing down of 
24 mills. But I iindcistand that a 
Tripartite Committee headed by the Hon.
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Labour Minister of West Bengal is on 
the job and they did have some meetings.

SHRI INDRAJIT GUPTA : What 
is this Government doin g ? The Central 
Government has no role in getting these 
mills opened again ? Everything is put 
on the State Government. These 25 or 
29 mills are lying closed and the Central 
Government has no role to play.

SrfRI CHITTA BASU (Barasat) : 
What arc you going to do ? What do 
you propose to do about the reopening of 
the mills ?

SHRI P. A. SANGMA : Our Hon. 
Labour Minister is here. You can have 
some sort of exchange of Words with 
him. It is his Department. But I am 
sharing your concern. They are really in 
difficulty and we would like to get them 
reopened.

SHRI CHITTA BASU : The Labour 
Ministry is conccrned with conciliation. 
But you are concerned with production. 
And the production is being halted.

SHRI SATYASADHAN CHAKRA- 
BORTY : You arc concerod that you do 
not want 60,000 or 80,000 workers 
who have been thrown out of employ-
ment should remain unemployed. Suppose 
the owners refuse to opoa the mills 
and all negotiations fail. In that case, 
what is the Government of India going to 
to do ?

SHRI P. A. SANGMA : I think, it 
is very unfair on his part to lose confi-
dence in his Labour Minister.

SHRI SATYASADHAN CHAKRA- 
BORTY : Don’t avoid.

SHRI CHITTA BASU : The ques-
tion is not whether the Labour Minister 
of West Bengal will bo in a position to 
settle the dispute. The question is that 
you are representing the Ministry of 
Commerce and your interest is to see 
that the production of > jute goes up and 
you can earn more foreign exchange 
from export. From that context, what 
do you propose to do ?

SHRI P. A. SANGMA : A& a long- 
term solution, we have been taking a 
lo t e f measures. As I^have said in Uie 
beginning, the Government of India had 
appointed a Task Fore© which has gone 
into various problems and their recom^ 
mendations have been referred to the 
Empowered Committee and the Empo-
wered Committee have in turn, given 
their suggestions. We have practically 
accepted various suggestions and we 
have instructed the various Departments 
concerncd to implement those recom-
mendations. In order to further find 
out their problems, the Bureau of Indus-
trial Costs and Prices is also going into 
the cost of production aspect of this 
industry. The Reserve Bank has also 
constituted a sub<committee to go into 
financial difficulties, I understand; they 
have almost completed their report and 
in a few, days* time, they^will'be sub-
mitting the report.

The Ceatrab Government trying 
their best(to help the  ̂ ipdu&try. > But the 
problem is, th^t the wojKejrs blame the 
mill-owners; the mill-owners blame, the 
workers; the State, Government blame 
the Ceutral Governfqent aad;the Central 
Qovernment bUmes the State Go v mq t  
ment. As Mr^ lodjajit Gupta put it ve^y 
rightly yesterday—I want to i quote his 
language —the political exchanges will 
not help to solve the problem. This is 
what Mr. Indrajit Gupta has said. 1 
agree witl^, him that the political ex-
changes between us will not help. It is 
only our effort from all sides that will 
solve the problem.

I think, I have replied to all the 
major points raised by the Hon. Mem* 
bers.

PROF. RUP CHAND PAL (Hoogb- 
ly) : W;hen I ,was speaking  ̂yesterday, I 
had referred to the recommendations of 
the Task Fore© and a major rocom- 
mendatio;^, was abo\it the Jute , Board 
which was not acceptcd. One of the 
recommendations was regarding the lot 
of workers who are seriously affected by 
the closing of mills. What is the reaction 
of the Government regarding that parti-
cular recommendation » of., th e ' Task 
Force 1



SHRI P. A. SANGMA : Regarding 
the labour, it is the Labour Ministry 
who deals with itf ^

As I have said, all the recommen-
dations have been sent to the concerned 
Departments/Ministries for takiag appro-
priate action. Wc take the responsibility 
of monitoring. It is cortninly our res-
ponsibility and I can assure the House that 
we shall do it.
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MR. CHAIRMAN ; The question
i s :

“ That the Bill to provide for the 
levy and collcct ion, by way of cess, 
of a duty of excise on jute manu-
factures for the purpose of carrying 
out measures for the developement 
of production of jute manufactures 
and for matters connected there-
with, be taken into consideration.”

The motion was adopted.

MR. CHAIRMAN : The House 
will now take up clause-by-clause consi-
deration of the Bill.

 ̂ MR. CHAIRMAN : Clauses 2 to 6 
and the Schedule. There are no amend-
ments. 1 put all of them together. The 
question is :

“ That Clauses 2 to 6 and the 
Schedule stand part of the Bill.”

' The motion y/as adopted.

Clauses 2 to 6 end the Schedule
were added to the Bill.

Clause 1. the Enacting Formula 
and the Title were added  

to the Dill.

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
P.A. SANGMA) : Sir, I beg to move ;

That the Bill be passed.”

MR. CHAIRMAN : Motiftn moved : 
“ That the Bill be passed.”

Prof. Sai Fuddin Soz.

PROF. SAIF-UD-DIN SOZ (Bara- 
muHa) : Regarding Jute Manufactures 
Development Coimcil Bill, I would

agree with my friend who said that 
enough representation has not been 
provided to larger States having larger 
number of jute mills Instead of 6, it 
could be raised to 8 at least. -

Coming to sub-sections, I find the 
Government rightly has the authority to 
nominate representatives of workers, 
producers ond other categories.

At (h) on page Clauses 45(4) reads : 
‘'five members to be appointed by 
ihe Central Government from 
amongst persons who, in the opinion 
of the Central Government, are 
experts in the technological research, 
jute marketing or agiicultural eco-
nomies.”

In view of this provision which is 
made for experts, technocrats, there is 
no need of Clause 3 (7) in which :

“ Any officer of the Central Govern-
ment........”

is proposed to be put on the 
Council. What is Ihe need of Central 
Government Officer to be on the Coun-
cil ? The Council has enough represen-
tation. We want technocrats, experts.
What is the bureaucrat going to do 
with this ? I think it is redundant and 
there is no need for this Section Clause 
3 (7).

At sub Clause 3 (8) :
‘'The Council may associate with 
itself, in such manner, subject to 
such conditions and for such pur-
poses as niay be prescribed...”

Who will prescribe ? By the Council 
or by the Central Government ? This 
needs clarification.

On page 3, sub-Clause 5 ( 1 ) :
“ The Council may appoint such 
committees as may be necessary 
for the efficient discharge of its 
duties and performance of its func-
tions under this Act.”

Such Committees from among its 
members or outside the Council ? It is 
ambiguous and I would suggest it should 
be from amongst its own members;
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On page 6, Chapter TII, Clause 10
( l ) ( c )  :

“ any grants or loans that may be 
made by any person for the pur-
poses of this Act.”

I do not think any person has ever 
made any grants. This Clause seems to 
be unnecessary. I do not know. Prof. 
Ranga may be knowing whether any 
person comes forward for making any 
grants to such Councils.

On page 8 Clause 14 (2) :

' ‘The Council shall furnish a prog- 
gramme of its acdvities for each 
year to the Central Government for 
its information and directions, if 
any.”

Everywhere we leave some loophole 
or a bureaucratic practice and redtapism. 
Why don’t you say that at the close of 
the year the Council will furnish the 
annual report ? We must even define 
the date. It could be 31st March of 
that particular year. Why should we 
make it ambiguous and thereafter no 
report will be forthcoming and there 
will be reminders for the same and, 
therefore, we define as 31st March.

In the financial memorandum, I 
feel this figure docs not seem to be 
Correct.

Para 6 of the Financial Memoran-
dum says that “ it is not possible to 
indicate precisely the expenditure that 
may be involved in relation to the above 
matters” , but a non-recurring expendi-
ture of about Rs. 1 lakh is, however, 
estimated. I do not know how this 
figure of Rs. 1 lakh has been worked 
out. This is non-recurring. What are 
the details of expenditure ? This figure 
seems to be on the lower side. It 
cannot be correct. I would have been 
satisfied if it were Rs. 5 lakhs. But that 
will be on the higher side; they have 
indicated a smaller figure to make the 
Parliament agree. This figure of Rs. 1 
lakh is decidedly wrong. As a student 
of economics I feel that it must be wrong.
It can be Rs. 5 lakhs. The Minister 
knows better.

Can I go to the other Bill which 
has been clubbed with this ?

MR. CHAIRMAN : Restrict your-
self only to the Cess Bill for the tune 
being. We are now taking up Bill- 
wise.

SHRI P. A. SANGMA : The Hon.
Member has practically read out the 
words from the Bill. I do not know 
what he wants ; it is very difficult for me 
to reply. However, I will reply to a 
few points. As far as the word 'person* 
is concerned— Mr. Chairman, you are a 
legal expert and you know— 1 think 
‘person’ also means an institution. An 
institution is a legal entity. Therefore, 
an institution if it contributes—can also 
be called a person under the law.

Regarding technical persons, we 
have given this provision only to take 
advantage or benefit of their special 
knowledge in the industry ; therefore, 
we have five Members.

PROF. SAIF-UD-DIN SOZ : Why 
bureaucrats ?

SHRI P. A. SANGMA : The offioers 
have (o run (ho day-to-day administi'a* 
lion; it is the admiaistrativo work that 
they will do. But the technical know-
ledge of Lx;->ofis is ncc.;ssa:y. Therefore,
I do not think there is any contradiction 
in that.

MR. CHAIRMAN : The question
is

' ‘That the Bill be passed.”

The motion adopted^

MR. CHAIRMAN : Now we take 
up the Jule Manufactures Development 
Council Bill, 1983. I shall now put 
Amendment No. 2 mv)ved by Shri R.L.P. 
Verma to the vote of the House. The 
question is :

“That the Bill be circulated for the 
purpose of eliciting opinion thereon 
by tho 21st November. 1983.”



The motion was negathed.
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MR. CHAIRMAN: The question
is :

"That the Bill to provide for the 
establishment of a Council for the 
development of production of jute 
manufactures by increasing the 
efficiency and productivity in the 
jute industry, the financing of 
activities for such development and 
for matters connccted therewith, be 
takon into oonsideration.”

The motion was adopted.

MR. CHAIRMAN : Now wo take 
up clause-by-clauso consideration of the 
Bill. Clause 2. There is no amend-
ment given notice of. The question is :

Bill.”
‘That Clause 2 stand part Of the

The motion was adopted.

Clause 2 was added to the Bill.

Clause—Establishment and Cohstitu- 
tion of a Council.

SHRI AMAR ROY PRADHAN 
(Cooch Bchar) ; Sir, I beg to move :

Page 2. line, 16,

for “appointed by the Central 
Government” substitute—
“ elected by the members of the 
Council” (3)

Page 2, line 17,-

for "eight” substitute “six” (4) 

Page 2, line 26,—

fo r  “ six” su b s ttfu fe " sQ ^ ' (5)

Page 2, line 33,—

fo r  “ four” substitute “ two” (6)

Page 2, line 37,—

for  ‘'three” substitute “ seven”
(7)

Page 2, line 38,-

add at the end-

“ one from each raw jute growing 
State on the recommendation of 
the Government of the Stale con-
cerned.” (8)

MR. CHAIRMAN : Do you wish 
to add anything ?

SHRI AMAR ROY PRADHAN : 
Yes, Sir.

My first point is about Chairman o f 
the Council. The Hon. Minister and 
his Party Members keep on saying that 
they are democrats. But here the C hair-
man of the Council is to be appointed by 
the Central Government. T have given 
an amendment that the Chairman should 
be elected by the Members of iho Coun-
cil. After all, they are also your pers.ins. 
Let the Chairman be at least clcctcd.

My second point is in regard to 
Clause 3 (4) (b) where it is said, ' ‘such 
number of members not exceeding 
eight...” . Why eight ? My amcdment 
is that it should be ‘six’. You have 
already mentioned Agriculture, Com-
merce, Finance, Industry, Civil Supplies, 
Cooperation. How many more ? Do 
you want that all the Departments of 
the Central Government should be re-
presented ? There should be a stop, and 
that should be after six.

Who are the Four Members to be 
appointed by the Centrj^l Gevernment to 
represent the producers of the jute ? 
Sir, you know very well as to who are. 
the jute Manufacturers, who will be 
nominated by the Central Government. 
There are only eight of them such as 
Birlas, Singhania etc., etc. And out of 
8, only four will be appointed by the 
Central Government. But, look at the 
jute workers’ number 2.5 lakhs or so. 
Out of them you are taking only three. 
But from out of 8 jute mill owners, 
jute barons, jute tycoons, you arc taking 
four. So, my amendment is to make it 
six to be appointed by the Central 
Qovemment by rotation in alphabetical 
order to represent the Governments of



Andhra Pradesh, Assam, Bihar, Megha-
laya, Orissa, Tripura and West Bengal. 
Shri Indrajit Gupta has already spoken 
that more persons should be appointed 
from West Bengal. My request is that at 
least this should be done. That is, ull 
the Seven States should have representa-
tion. My anjendment is that instead of 
this efforts may be made to sec that all 
the Slates are represented. Three should 
be appoinied by the Central Government 
to represent the growers of jute. In 
this Bill, he spoke very little about the 
jute growers. They are thirty lakhs in 
number. Out of them only three are 
represented here. My amendment is 
that let all the States he represented 
there'. Why by the Central Government ? 
Let different States nominate the Mem-
bers. That is my amendment. I hope 
the Hon. Minister will accept this.

SHRI P. A. SANGMA : Sir, we 
are going to mominate more members 
from West Bengal. Don’t worry about 
that.

About the appointment of the 
Chairman, we have to see the working 
of the Development Council. There has 
been a provision of election to the post of 
Vice-Chairman. So, I do not think there 
is any grievance about this. The only 
problem is about 4(c) regarding the six 
members to be appointed by the Central 
Government by rotation in the alphabe-
tical order for the States of Andhra 
Pradesh, Assam, Bihar, Meghalaya, Tri-
pura and West Bengal. This is by rota-
tion.

PROF. N. G. RANG A : You make 
it seven.

SHRI P. A. SANGMA : Our think-
ing was like this. We have seven States 
which are jute growing. May be, many 

more States may become jute growing 
Sates. In that case, it will be very 
difficult to accommodate every state. The 
only problem is th it when the Board will 
be constituted first West Bengal will be 
left out. I am sorry. But, I can as.sure 
you that when we nominate at d later 
stage, we shall Certainly give adequate 
representation and shall keep West 
Bengal in mind.

409 JM  Cess Bit Sc SRAVANA
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MR. CHAIRMAN : I shall pii^ alJl 
the amendments—Amendment 
to 8—moved by Shri Araar Rq^ ^ ]^ -  
dhan together to the vote of the House.

Amendments Nos. 2 to 8 were put 
and negatived.

I s ,  19 i  5 (SAKA) JM  Cess Bill & 410
JMDC Bill— Contd.

Mr . CHAIRMAN : The Questiwi
IS :

Bill.”
The Clause 3 stand part of the

The Motion was adopted.

Clause 3 was added to  the Bill.

MR. CHAIRMAN : In Clause 4 to
6, there are no Amendments.

The question is :

"That Clauses 4 to 6 stand part of 
the Bill.”

The Motion was adopted.

Clauses 4 to 6 were added to the
Bill.

Clause 7— Functions of the Couacil,

SHRI AMAR ROY PRADHAN V l
beg to move :

Page 5, lines 17 and 18—

for  sale of jute” substitute remu-
nerative price of raw jute” (9)

Sir, if you look into Clause 7(2)(a), 
it reads :

‘'Evolving an integrated ppp^Q^t) 
to the jute cultivation in the 
of formation of schemes, extensioq 
work, implementation and evoli|V» 
tion of schcmes a imed at incre^sji^ 
the yield of jute and improving the 
quality.”

I do agree with it; but how can it 
be possible, without giving inceijtive^^.tp 
the jute growers, without giving rem i^ ^  
rative prices to the jute growers ? 
it is not possible. Again 1 repeat tho
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Public Undertakings Committee recom-
mendation in 1977-78. They had recom-
mended Rs. 447.54 paise per quintal 
and now after six years in the year 1983 
you are giving them only Rs. 1982 per 
quintal. So, in the true spirit I would 
like to put it very categorically, let there 
be promoting arrangement for better 
marketing and remunerative price of raw 
jute. I think it is very simple and the 
Minister will agree to it.

SHRI P. A. SANGMA : Sir, as I 
have said again and again this Bill is 
meant to seek development of the entire 
jute industry, not only of the manufac-
turers— though it is a manufacturers 
Bill. It is also for the benefit of the 
growers. I would not agree with Mr. 
Pradhan that farmers are not getting 
remunerative priccs at this time. In fact, 
we have received no complaint about the 
priccs of raw jute and the raw jute prices 
are quite high.

SHRI CHITTA BASU : Don’t say 
this thing.

SHRI P. A. SANGMA ; No, Sir. 
At least now the raw jute prices are 
very high.

SHRI AMAR ROY PRADHAN : 
No, Sir. I don’t agree. Mr. Chairman, 
Sir, you will be astonished to know that 
when the Central Government i.e. the 
Jute Corporation of India which is pur-
chasing it, declared the rate at Rs, 192 
but now the jute price selling at mill gate 
is Rs. 305. How is it possible ?

SHRI P.A. SANGMA : Sir. Rs. 192 
prices, which has been quoted by Mr. 
Pradhan is applicable only to a portion 
of West Bengal. The prices differ from 
place to place and according to the 
variety of the jute also they differ. So, 
there are places in West Bengal, where 
priccs arc Rs. 204 and Rs. 202 and 
there are places where the prices are 
Rs. 185, as in Assam. In my own State 
— Meghalaya—the jute price is only Rs. 
185, purchased by the Jute Corporation 
of India. You arc certainly getting a 
price better than th it. But I would say 
that the Jute Corporation of India will 
enter into the market only when the

prices are very low and it will be only as 
a support price that we are giving. When 
prices arc already high in the market, 
there is no question of the Jute Corpo-
ration of India coming into the picture. 
As far as our information goes, at the 
moment price of Jute in West Bengal is 
guite satifactory and the farmers are 
happy. There is no distress in regard 
to the price of jute there.

MR. CHAIRMAN : I shall now 
put Amendment No. 9 to the vote of 
the House.

Amendment No. 9 was put and 
negative^.

MR. CHAIRMAN : The question
IS  :

Bifl.’
‘That Clause 7 do stand part of the

The Motion was adopted.

Clause 7 was added to the Bill.

MR. CHAIRMAN : In Clauses 8 
to 13, there are no amendments. I put 
all of them together. The question is :

“ That Clauses 8 to 13 stand part 
of the Bill.”

The Motion was adopted

Clauses 8 ro 13 were added to 
the Bill.

Clauses 14—Returns and reports of activi-
ties of the Council

MR. CHAIRMAN : Now Clause 
14, amendment No. 10. Are you moving 
it, Mr. Pradhan ? You need not speak.

SHRI AMAR ROY PRADHAN :
I am moving it. I bog to move :

Page 8, line 7,

om it “ true and” ( 10)

It says in line 6 of page 8 : “ ...a  
report in such form, and before such 
date, as may be prescribed, giving a true 
and full account...” I do not know what 
is the justification for it. Is the Govern-
ment or the Council in the habit of 
giving false reports, so that you have to
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aay that it is a true report. Whenever 
any report is given, it must be a true 
report. I think this should be with-
drawn.

SHRI P. A. SANGMA : I don’t 
agree. It is perfectly all right

MR. CHAIRMAN : I put amend-
ment No. 10 moved by Shri Amar Roy 
Pradhan to the vote of the House.

Amendment No. 10 \i>as put 
and negatived.

IS :
MR. CHAIRM AN; The question

‘'That Clause 14 stand part of the 
Bill.”

The Motion was adopted.

Clause 14 wan added to the Bill.

MR. CHAIRMAN : In Clauses 15 
to 17, there are no amendments. The 
question is :

“That Clauses 15 to 17 stand part 
of the Bill.”

The Motion was adopted.

Clauses 15 to 17 were added to 
the Bill.

Clause 18— Offcnces by Compaines

MR. CHAIRMAN ; Now Clause 
18. Mr. Pradhan, are you moving your 
amendments. Nos. 11, 12 and ,13 ? ,

i m‘)

SHRI AMAR ROY PRADHAN : 
Yes. I beg to move :

Page 8,—

omit lines 35 to 38. 

Page 8, line 43,— 

omit “ or other oflBcer” 

Page 8, line 44,— 

om it “ or other oflficer”

( 11)

(12)

(13)

This is about the offences by 
companies. It is mentioned in line 36 : 
“ if he proves that the offence was
committed without his knowledge........”
I do not know; in this way, they will 
evade all cases.

Regarding Clause 18 (2), there is 
no explanation for the words 'o r other 
officer’. It says in line 42; “ any director, 
manager, secretary or other officer” . 
You can even write, ' ‘a clerk, an upper 
division clerk or peon” . They can also 
be liable. It will help the evasive 
attitude of the company directors. Ulti-
mately, they will escape. I would like 
you to omit these words.

SHRI P. A. SANGMA : These are 
legal aspects. I don’t accept the amend-
ments,

MR. CHAIRMAN ; I now put 
amendments No. 11, 12 and 13 moved 
by Shri Amar Roy Pradhan to the vote 
of the House.

Amendments Nos. 11 /<? 13
were put and negatvied.

IS ;
MR. CHAIRMAN : The question

“That Clause 18 stand part of the 
Bill.”

The Motion was adopted.

Clause 18 was added to the Bill.

MR. CHAIRMAN : In Clauses 19 
to 25, there arc no amendments. I put 
them together. The question is :

“That Clauses 19 to 25 stand part 
of the Bill.”

Then Motion was adopted.

Clauses 19 to 25 were added to 
the Bill.

IS :
MR. CHAIRMAN : The question

' ‘That Clause 1, the Enacting For-
mula and the Title stand part ef 
the Bill;”
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The Motion was adopted.

Clause 1, the Enacting Formula 
' 'and the Title were added 

to the Bill.

MR. CHAIRM AN : N ow , the 
Minister.

SHRI P. A. SANGM A : I beg to 
move :

‘^That the Bill be passed.”

MR. CHAIRM AN ; The question
IS:

‘^Tfaat the Bill be passed.” 

The motion was adopted.

16. hrs.

D ELH I MOTOR VEHICLES  
TAXATIO N (AM ENDM ENT) BILL.

THE M INISTER OF STATE IN  
THE M INISTRY OF SHIPPING A N D  
TRANSPORT (SHRI Z. R. ANSA R I) ; I 
beg to  move :

“ That the Bill further to amend the
D elhi M otor Vehicles Taxation A ct,
1962, be taken into consideration.”

As hon. members are aware, motor 
vehicles taxes are levied and collected  
by the respective Stale Governments/ 
Union Territories. In the case o f D elhi, 
the legislation is to be pass:d by the 
Parliament. Delhi Administration h is  
proposed the revision in th: rates speci-
fied ‘in Scheduled I to the Delhi M )lor 
vehicles Taxation Act, 1 9 't 2 as amended 
in 1 9 6 9 .’ The rales o f taxes had not 
been revised for the Uisi about 13 years. 
\1 ^ 1 e the present rale o f taxes are quite 
low, which have remained static ov̂ er 
the last 13 years, there has been enor-
mous increase in the cost o f Ma ntenanc'.-, 
construction and development of roads 
to m eet the increasing traffic demand. In 
terms of Delhi Motor Vehicles Taxation 
Act, 1962, the revenues realised through 
motor vehicles taxes are utilised for 
maintenance o f roads.'

During the last decade, there has 
alto becm a pheaomcnal .growth in the

vehicle population o f D elhi. A s against
2 .00  lakhs vehicles in 1 9 7 1 -7 2 , the 
present figure is o f 6 .60  lakhs.

To meet the increasing cost o f  
maintenance o f roads to cater the grow-
ing vehicle population, it is necessary  
that the revenues are enhanced.

Besides this, the present lax rates in 
Delhi have been found to be very low 
as compared to tax rates in neighbouring 
Stales. To facilitale proper m ovement 
o f inter-State operatio.is appropriate 
parity in the tax rates amongst the States 
is required, lest the disparities shouid 
lead 10 distortion o f vehicle; getting 
registered in the low-rate Slates/Union  
Territories and their places.

Important provisions o f the Bill are 
follows :—

The Bill envisages an average in-
crease in the rates by about 25 per cent 
over the existing rates. Important fact 
to be noted in this is lhal certain types 
o f vehicles arc fully excluded from the 
proposed increase. These are m otor-
cycles, scootcrs, scooterettes, auto-rick-
shaws and taxies. The hon- mem bers 
will appreciate that this has been done 
consciously to ensure that cooparatively  
weaker sectiojis o f the society are not 
at all put to any additional burden. Even 
in respect o f cars and jeeps the increase 
’s a graduated one. The cars and jeeps 
only with high registered laden w eight 
such as 2 tons are subjected to increase 
o f 32 per cent in tax rate. Such cars 
arc imported ones and normally used by 
affluent persons. The tax rates on bases 
are by and large up-graded in tune with  
the increased maximum seating capaci-
ties.

The additional revenue as a result o f  
this increase in the tax rates is estimated 
to be of the order of Rs. 1 .50 crores 
only.

Another amendment introduced 
through the present Bill is to empower 
Administration to revise tax rates to the 
extent 25 per cent without reference to 
parliament subject, however, to the 
condition that the Notifieatioa issued in


